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ORDER DATED 11-11-2003,

Applicent claims that he was engaged
@s Casual Laneurer under the Respendents and by filing
the preseat QOriginal Applicatien,he prayed fer regulari-
sactien of his services,Ceunter having been filed by the
Resjpondents,this case is reedy feor heacring.At chis stage,
learned Ceunsel for the Applicant has disclesed that
the Telecem pepartment ef the Geovernment of India are
taking steps te regularise apeut 455 nunbers of casual
labeurers and,whi le Qoimg se, they have net taken inte
censideratiem the grievance ef the Applicamt fer

regularisatien,

Since the pepartmental Respeondents are
taking steps ter egularise left.eut casual lebeurers ef
the pepartment,we dis ®se of this case by asking the
Resyendents/Telecem Department te® censider the case of
the Applicaent(fer regularisatien) ;fer which the
Apgplicant sheuld supmit a censelidated rLepresentatien
(by giving all detaids aosut himself)by 15.11,2003.The
Resi6ndents sheuld enter inte an enquiry te find eut
as te whether the Applicant hkas get & case fer regularisa-
tien and until full censideration is given te the case
of the Applicent and he 13 intimated aoseut tche result
of such censideratien in a4 reaséned erder,the Res_endents

sheuld net precead te® regulirise anybedy as against the

newly cCreated 455 pests ®f R.M., we Make it clear here EE?
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that in the event the applicent prays fer a persenal
hearing,then the Respendents,in all fairness, sheuld 1

@allew the samse, -

with the aneve ebservatisns and

a

R

directiens,this Q,A, is dis;esed of.Ne cests,

Send cepies ef this erder te the
Respendents and free ce®pies of this erder be given
te Mr,G.Rath,Learned Ceunsel fer the Applicant
and Mr.U,B,Mehajgatra,learned Additisnal Standiang

Ceunsel appearing fer the Res.endents whe were

presant and heard, ;;\/§Z;
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